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RAJASTHAN HIGH COURT, JODERUR

. ~ ORDER
No.Estt(RIS)/ 51 /2009 e ' Dated: 06.05.2009
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The services of Shri Cabruddm, RIS pres{.hth posted as Deputy Direstoy, Rajasthan Siate
Judicisl Academy, Jod l:mr are piaced at the disposal of Hon'ble Court £0r his posting in Court

Shet Gabruiddin, RIS Dcp v Director, Raasthan State Judicial .-u..whm;-, ediser whose
: have besn placed at the L'%S;Jﬂ'xq. of Hon'ble Court; i hereby wansferred and posied as Civd
v WAUI‘* onal Chief Judizial Maglistrate, Balowra with immediate efivet

1. Shri Rabtesh %atara, RIS whoist amsf‘erﬁd on his own
request from one place to another of his choice within
a period of six months alell not be entitled to clain
disturbence allowshcs or joining periad.

2 ‘i'h-e GEf rs are dirscted to hand. over charge in
actordance with order Mo 24/B 1 dated 23.11..598

BY ORDER



